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The applicants preferred the above petitions for

review of the judgement of the Tribunal dated 2.5.1991

inO.A.H,s. 1914/90, 1919/90 and 1931/90. By the ;

judgement, the aforesaid Original Applications were ;

dismissed as devoid of merits. A feview Petition

lies against the judgement if there a^ errors appaieitt
on the face of the record or an inportant piece of evidence
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:^ds ^e«n Uft-diat fxoiD consideration at f

the findings given in the judgement «r theIt is

additional piece of evidence available with th#

petitioner which was not Within his knowledge at the

tine of hearing of the Original implication*

2. Wb have gone through the grounds from 14(a) to (f) taken

in a-A- Nd .109/91 and froin 14(A) to (C) taken in

R,A, Mas. 122/91 and 110/91. By taking these specific

assertions, the ^plicants want to re-agitate the whole

matter afresh while the s^ite are fully covered by the

detailed judgement in paras-3 to 6 of the judgement. We

find that there is no merit in the Beview Petitions and

we do not find any ground to revise our judgement. Beview

Petitions are dismissed. By circulation; ,A copy be

placed in. each file. _
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